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CENTRAL AOnlNlSTSATIWE TRiaUNAL
principal bench, NEiJ UELHi

O.A.N©.1903/'99A

New Oelhi, Thia the 12th Day of flctober 1994
Hon«bls Shri nusticB a.c.Mathur. Chairm.aD.

Han*tola Shri p.T.ThiruvenQadam^MembarUl

Sbri A Karuppaawawy
No. 1237, Sector XII

SawOam. ..Applicaht
By Shri N S S Raj an, Adwoeate

Wersya

Union of India

1. Throuih the Secretary ^
Winietry of Inforaation and Broadcasting

Shastri Bhavan, New Oelhi.

2, The Director General A.I.R.
Akashyani Bhavan
Parliament Street, New Oelhi.

3, The Principal Information fifficar
Press Infcarmation Bureau
Govt of India
Shastri Bhawan, New Delhi.

4. Or.P.K.Bandyopadhyay
O.P.I.O. Press Information Bureau
Shastri Bhavan, New Delhi 110 001.

5. Smt Urmila Gupta
Oy Director General
OoordharsbNn
Parliaaant Street
New Oelhi 110 001.

6, Shri P.S.Bhatnagar
Director of Public 8elations(paf#nce)
Binistry of Defence
South Bloc^, New Delhi. ..Rasponoents

By Shri B KGupta, counsel for resp ndents No.1 to 3

0 R D E R(oral)

Hon»blB Shri Justice S.G.Bathur.Chairman

1, Applicant who is a member of the Indian

Information Service is aggrieved by his non

selection for foreign posting. The plea of

the applicant is that discrimination has bean

practised and no relevant criteria was adqated

by the Selection Board.
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2, The exaaination of the procaadinga of the

SslscticHi Board indicates that the nwBes of the

eligible officers were arranged in order of

senicarity and placed before the selection board.

In this eligibility list the name of the applicant

appears as Serial No.ao along with other Junior

administrative officers in the grade of R8.37B0-S000/-,

Another matter brought to the notice of the

Selection Board was the period of foreign posting

if any by the officers concerned. Against the

name of the applicant it was mentioned that he

ha4 served in Sri LanKa frcw 31.5.90 to IDotober 91.

The Selection Board formulated • certain guidelines

for selection of candidates. In our opinion the

the criteria followed by the Selection Board does

not suffer from any infirmities.

3, The learned counsel for the applicant has

not brought to our notice any statutory provision

which creates a right to claim foreign posting.

However, it appears from the material on r ecord

that all officers are considered in order of

seniority and thereafter preferfihce is given

to those who did not have ar earlier posting abroad.

In the present case, the officers were considered

in order of seniority. The period of appiicant*s

foreign posting was also available to th©

Selection Board. The Selection Board was competent

to select the applicant or to reject. At tne

most the applicant can claim consideration and

not a foreign posting itself. Since he ha© been

considered on a relevant criteria we do not find

any fault in the selection made by the Selection

Board. v >
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4, At this stage the learned ccunsel for the

applicant mentioned that the applicant had not

ccwpleted his earlier tenure at Sri ianka. But
this has not vitiated the selection as his

earlier posting at Sri Lanka was available

to the Selection Board#

5. In view of the above the application lacks

merit and is therefore dismissed. Th^e shall be

no order as to costs.
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